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INE CENTRA.L AI)MIN-,STRATIVE TRiB UNAL 
CUTCK EEH :CUrTCK 

ORIG.LNAL ALICATILjN L) 161 O 1992 

Date of decision zseptemer 28,1993 

Nrusingh Ch.Parida and others 	 Applicants 

vs 
Union of India and others 	 Respondents 

(For Instructions) 

Whether it be referred to the reporters or not? 

Whether it be circulated to all the Benches of thet<, 
Central AdminjLstrative Tribunals or no 

k (h.MiND tTRATIV&) is)
MEMR (D 	 VICE -CHAIRMAN 
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IN THF. cNTRALj DMINLTRTIsf 2RiBUNL 
CUTTACK EENCH SCUTTCK 

Original Application No.161 of 192 

Date of decisions September 28,193 

Nrusingh Ch.Parida and others 	•., 	Applicants 
Versus 

Union of India and others 	 Respondents 

For the Applicants 	•.. M/s.Ganeswar Rath,?.K.Mohapatra, 
A. K.Patnaik, J .C.Sahoo, 
A.Mohanty,C.Laxman, Jdvocates. 

For the Respondents 	... Mr.P.N.Mohapatra, 
Mditional Standing Counsel 
(Central). 

CORAM 
THE IL N) UR ABLE MR • K. P .HARYA, V IC - CHAIRMAN 

A N D 
T 	HONOiRABIE MR .H.RAINDRA PRAS, NMR (ADIIN.) 

J U D G ME NT 

K.P.HAYA,V.C. 	In this application under section 19 of the 

Administrative Tribunals Act,1985,the Petitioners pray 

to direct the Opposite Parties to r egularise the services 

of the petitionzrs again8t the posts in which they are 

working and to direct the Opposite Parties to give all 

the 	service bene fits as that of regular employees. 

2. 	In their counter, the Opposite Parties maintained 

that the main relief sought for in this application for 

regularisation of the services of the petitioners as casual 

Canteen workers has been allowed and the Departmental 

\ Promotion Ccxncriittee was held on 27th July, 1993 
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All the petitioners in the aforesaid case have been 

selected for regularisation with retrospective effect 

with effect from 1st October, 1991. 

we have heard Mr.Ganeswar Rath learned counsel 

appearing for the petitioners and Mr.P.N.Mohapatra 

learned Mditional Standing Counsel(central),In view 

of the aforesaid statement of fact made in the ooul)ter 

it appears to us that the case has become infructuous 

Hence it is disposed of accordingly.M costs. 

Service Benefits be given to the petitiorErs 

as per Rules. 

. . • . . . . . 4. • •). . • . . • . • • 
MkNBER (ASTRATIV) 
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Central 1ninistrative Tribunal, 
Cttack Bench, Cutta0kJK.Mohanty, 
28th September, 193. 

-At  

... 
V ic -CHAIRMAN 


